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item about which this objection is 
made. The question is: 

"That this House agrees with the 
Thirty-sixth Report of the Busi-
ness Advisory Committee present-
ed to the Hou~e on the 5th March, 
1959." 

The motion was adopted. 

-DEMANDS FOR SUPPLEMENTARY 
GRANTS (RAILWAYS), 1958-59. 

Mr. Deputy-Speaker: We now take 
up discussion on the supplementary 
demands for grants in respect of the 
Railways for 1958-59. • 

DEMAND No. I-RAILWAY BOARD 

Mr. Deputy-Speaker: Motion mGveci: 

"That a supplementary sum not 
exceeding Rs. 2,62,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1959, in 
respect of 'Railway Board' ". 

DEMAND No.2-MISCELLANEOUS 
EXPENDITUU 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceed'ng Rs. 27,41,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1959, in 
respect of 'Miscellaneoua ExpendI-
ture' ". 

DEMAND No. 4-ORDINABY WOIUtJJfO 
EXPENSa-ADMDmITIlATION 

Mr. Depat7-Speaker: Motion movecl; 

''That a supplementary lIum not 
exceeding Rs. 1,81,88,000 be granted 
to the President to defray the 
charges which will come in coune 
(rf payment during the year ending 
the 31st day of March. 1959, In 

-Moved with the recommendation of 

respect of 'Ordinafy Working Ex-
penses-Administration' ". 

DEMAND NO.5-ORDINARY WORKING 
EXPENSES-REPAIRS AND MAINTENANC. 

Mr. Deputy-Speaker: Motion moyed: 

"That a supplementary sum not 
exceeding Rs. 2,62,53,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year encUng 
the 31st day of March. 1959, in 
respect of 'Ordinary Working 
Expenses-Repairs and Mainten-
ance' ". 

DEMAND No. 6-ORDINARY WORKINO 
EXPENSEs-QPERATING STA .... 

Mr. Deputy-Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 88.53,000 be granted 
to the President to defray the 
charges which will come In course 
of payment during t~ year endin, 
the 31st day of March. 1959, in 
respect of 'Ordinary Working 
Expenses-Operating Staff' ". 

DEMAND No. 7--ORDINARY WORKINO 
EXPENsEs-QPERATION (FuEL) 

Mr. Deputy-Speaker: Motion moved: 

''That a supplementary lIum not 
exceeding Rs. 88,53,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end in, 
the 31st day of March, 19159, in 
respect of 'Ordinary Working 
E:xpertllcs-Operatlon (Fuel)'". 

DEMAND No. S-ORDINARY WOIIKDfO 
ExnNSa-oPERATION OTHER THAw 

STA.... AND Fua. 
Mr. Deputy-Speaker: Motion moved: 

''That a lIupplementary sum not 
exceedin, RI. 1,50,84,000 be ,ranted 
to the President to defray the 
charge~ which will come in courte 
of payment during the year ending 

the President. 
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[Mr. Deputy-~peakerl 
the 31st day of March, 1959, in 
respect of 'Ordinary Working 
Expenses-Operation Other than 
Staff and Fuel' Of. 

DEMAND No. l0-0RDlNARY WORKING 
ExPENSES-LABOUR WELFARE 

Mr. Deputy-Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Ra. 43,74,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1959. in 
respect of 'Ordinary Working 
Expenses--Labour Welfare' Of. 

DEMAND No. 12-DxVIDEND PAYABLE TO 
GENERAL REVENUES 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exeeeding Rs. 44,36,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1959, in 
/,espect of 'Dividend Payable to 
General Revenues' ". 

DEMAND No. 16--QPEN LIm WORKS-
ADDITIONS 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 18,58,89,000 be grant-
ed to the President to defray the 
charge, which will come in course 
of payment during the year ending 
the 31st day of March, 1959. in 
respect of 'Open Line Works--
Additions' ". 

DI:MAND No. 17-OI'tN I...xm: WORKS-
R&PLc\CI:~TS 

Mr. Deputy-Speaker: Motion moved: 

''That a supplemtmtary sum not 
ezeeed1n1 Rs. 13.59,03.000 be gnant-
ed to the President to defray the 
Marget which will come in course 
.r lIQDleDt durinc the year endin~ 

the 31st day of March, 1959, in 
respect of 'Open Line Works--
Replacements' ". 

DEMAND No. 19-MISCELLANZOUS 
CHARGES-DEVELOPMENT FuND 

Mr. Deputy-Speaker: Motion moved: . 
"That a supplementary sum not 

exceeding Rs. 18,93.000 be granted 
to the President to defray the 
charges which will come in course 
.of payment during the year ending 
the 31st day of March, 1959, in 
respect of 'Miscellaneous 
Charges-Development Fund". 

I have 1'I!I!eived notices of several 
cut motions. There are several cut 
motions that are out of order. The 
following cut motions are out of order' 
as they are extraneous to the items 
which constitute the demands: 

Demand 2: Cut motion 4; 
Demand 4: Cut motions I, 5, 

6. 7, 8, 9 and 10; 
Demand 5: Cut Motion II ; 
Demand 6: Cut motion 2. 

Shri T, B. Vittal Rao (Khanunam): 
There arc demands about surveys. 
Can we not say why certain surveys 
were taken up Qnd certain other left 
out? I am referring to Demand lIlo. 
2, page 4. 

Mr. Deputy-Speaker: That survey 
is included in this. 

Shri T. B. Vlttal Rao: It io:; not. 

Mr. ~t)'-Speaker: If it is not 
included. then It WIll be extraneou. to 
the money that is being asked lor. 
The cut motions should relate to the 
surveys that ere mentioned here. If 
he has certain other survey in his 
mind, that would he extraneous to 
the demand. 

Sbrl T. B. Vltial Rao: There are 
very important things. 

Mr. Depaty-Speaker: He might 
!q)eak on the demand. but his cut 
motion t~ Ollt or order. Tht' House 
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will now take up the demands and the 
cut mot;ons that are in order. 

,Pall of officers in the Rt&iZwaw Board 

Bbri T. B. VIUaI Bao: I beg to 
move: 

"That the demand for a Supple-
mentary grant 01 a sum nat ezceed-
ing Rs. 2,62,000 in respect of 'Rail-
way Board' be reduced be Rs. 
100". 

Pace of work on Khandwa-Hingoli 
rail link 

Sbri Warior (Trichur): 
move: • 

''That the demand for a Supple-
mentary grant of a sum not exceed-
ing RI. 2,62,53,000 in respect of 
'Ordinary Working Expenses-
Repairs and Maintenance' be rp-
duced by Rs. ]00". 

Absorption of c~ual labourers work-
ing on Khandwa-Hingoli rail link 

Shri Warior: I beg to move: 

"That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 2,62,53,000 in respect of 
'Ordin1rY Working Expenses-Rf'-
paids and Maintenanc(" b(' 
r('duced by Rs. 100". 

Efficient use of coal 

Shri T. B. VlttaJ Rao: I beg to move: 

"That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 2,37,08,000 in respect of 
'Ordinary Working Expe~ 
Operation (Fuel)' be reduced by 
Rs. 100". 

SchOQIs fees in Railway Schoo18 

Sbrl T. B. VIUa1 Bao: I beg to move: 

"That the demand far " Supple-
mentary ,rant of a sum not EXceed-
ing R.!. 43,74,000 in respect of 'Ordl· 
nary Working EXJK'f'~'ts-Labour 
W"lfare hr.' rrdu('('i by R~. 100." 

Health and welfare sennce, 

8br1 Warlor: I be, to move: 

"That the demand for a Supple-
mentary lI'ant of a sum not exceed-
ing Rs. 43,74,000 in respect of 
'Ordinary Working Expenses-
Labour Welfare' be reduced by 
Rs. 100." 

Need to expedite the work of furnish-
ing unit in Integrlll Coach FactOT1l 

Sbri T. B. Vittal Bao: I be, to move: 

''That the demand for a Supple-
mentary grant of a Bum not exceed-
ing RI. 18,58,89,000 in respect of 
'Open Line Work'l--Additions' be 
reduced by RI. 100". 

Need for strengthening of the track 
between Guntakal and Ba7lgalore 

Sbri T. B. Vlttal Bao: I beg to move: 

''That the demand for a Supple-
mentary grant of a Bum not exceed-
ing Rs. 18,118,89,000 in respect of 
'Open Line Worlru--Additioos' be 
reduced by Rs. 100", 

Mr. Deputy-Speaker: All the 
Demands and cut motion are now' 
before th(' House. ' " 

Shri T. B. Vitial Bao: I want, 'W 
make a few observations on the sup-
plementary demands, the scope' of 
which is very limited. We have alao 
had a discussion on the -railway 
budget during thf' la~t three or tour 
days. 

Coming to Demand No. I, J would 
like to know what speciftcally ill the 
work ot this Welfare Otftcer, beeaUN 
in the administration, at the varioull 
levelll, there are labour welfare inl-
p!'('tors and labour welfare omcen. I 
want to know whether this labour 
welfare oftlcer who has been appoint-
<'d in th(' Railway Board will coordl-
natf' the' work (1f t"N;e p(~pll'. 

Tbe MIDis&er 01 RaIl •• ,. (Slut 
J&dIna Bam): He is to look after 
th,. ~'('Jfarf' of th,. ~('cretari81 Mlal!. 



Demands MARCH 6,· 1959 JOT Supplementary 
Grant, (RaHway,) 

Shri T. B. Vlttal Rao: Wheneyer I 
ask labour welfare officers to go to the 
colonies of railway employees and 
look to the sanitation and other ame-
nities there, invariably they do not do 
it. If at all they go and submit a 
report about such amenities for the 
residents of the colonies, the report is 
not taken note of by the railway 
administration. When we are spend-
ing a lot of money on labour welfare 
officers and inspectors, they must be 
effectively made use of and whatever 
reports they submit should be taken 
note of by the administration. 

Demand No. 2 is a very important 
demand. About the Igatpuri-Bhusa-
wil.l electrification engineermg survey, 
already my friend, Shri Bharucha, has 
talked abollt the volume of traffic 
obtaining on that line in the general 
debate. What I would like to impress 
on the hon. Minister is, the railways 
were granted a foreign exchange of 
Rs. 425 crores. While discussine the 
foreign exchange position in the 
second Plan, it was stated that Rs. 290 
crores will be liven to the Milways for 
foreign exchange. But when We come 
to the chapter on railways, it is stated 
that Rs. 425 crores will be the foreign 
exchange component of the total 
expenditure on the railways during 
the Plan period. Granting it Rs. 425 
crores, this particular project has been 
there for the last so many years-IS 
yean or so. Even then they wanted 
to electrify it, but certain other elec-
trification projects were given priority. 
There may be good grounds tor that, 
but this is also an equally important 
project and this should have been 
taken up. The surveys were conduct-
ed long ago. but probably they have 
to be slighUy modified to suit modem 
cond;tions. So, it should not be 
delayed any further. 

Reeardine the line Kottavalesa to 
Bailadilla, I am glad this portion of 
the rall link will go through Andhra. 
There are very few railway lines in 
Andhra Pradesh either from the point 
of view of the density of population or 

the area. For the prelimirulry engi-. 
neering, final location and traffic sur-
vey from Kottavalasa to Bailadilla, 
Rs. 2 lakhs are demanded. I think it 
is only a token demand, because the ' 
preliminary engineermg survey itself 
will cOIlsume a lot of time and Rs. 2 
lakhs. This is a project which would 
be taken up in the third Plan or a 
little earlier. I would like to see that 
a fme-schedule is drawn for this. 
Otherwise, my experience is that sur-
veys are conducted; the railway admi-
nistration examines them for a long 
time and then they are sent to the 
Railway Board which examines the 
surveys for a considerable period. 

Shri Jagjiun Ram: If the hon. 
Member derives great satisfaction 
from surveys only. there it is. 

Shri T. B. Vlttal Rao: There is no 
doubt that this is a very essent;al 
line, because iron ore has to be trans-
ported to Japan from Vizag port. From 
that point of view, this is a very 
important rail link. So, a time-sche-
dule should be drawn up and the 
surveys should be conducted within 
that time. 

Then, I have been asking for II 
stores code from the Railway Board 
I have been writing to the Railway 
Board, but I was told that it will be 
sent to the Government Bookstall-
Kitab Mahal. But whenever I go 
there, they ~ay it has not come. There 
is talk about pilferage of stores and 
lIO on; so, I want to know about the 
stores balances, how they are main-
ta;ned. etc. So, I would request the 
hon. Minister to expedite printing and 
supply of these books whenever they 
are revised. Otherwise, it creates a 
lot of inconvenlenee. 

The Minister said the other day that 
they are th;nking of certain freight 
concessions to certain commodities 
which are exported I am very glad 
consultation is going on between the 
various Ministries concerned. but I am 
not satisfted ~th that I would like 
a small committee to be appointed to 
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&0 into this because it is a very 
important matter involving foreign 
exchange, foreiJn policy, etc. It is 
not purely a business transaction. So, 
1 would like a small committee con-
sisting of the various Ministers and 
some prominent public men to be 
.appointed to go into this matter and 
submit a report within 2 or 3 months. 

Coming to Demand No.5, the 
Khandwa-Hingoli rail rink was thert· 
for a pretty long time. This was taken 
up in 1953. I may teU you that this 
rail l.nk was hanging fire for nearly 
.20 years, because the Government did 
not decide the gauge policy and it was 
finally taken up in 1953. Now, six 
years after it was -tyen up, only 41 
or 42 miles of this link have been 
opened for traffic. On 1st October 
when I saw the railway guide, I was 
very happy to see that certa;n stations 
were given and that opening to traffic 
at these stations will be done in the 
near future. I was very happy 
because the railway line had to be 
extended up to Sirpur on that rail 
link. So, I put a question asking when 
this port'on of the rail link will be 
opened to traffic. I was told that it 
would be done at the end of Decem-
ber, 1959. That means to say this 
link has taken an unusually long time. 
When I asked how many bridges had 
to be constructed, I was told that 
there are still some more bridges to 
be constructed. We have spent 60 
many crores of rupees on gettin, the 
steel and structural materials. We 
seem to have paid a little more for 
all these th'ngs. No doubt we require 
them. A special mission was sent to 
see that all the iron and steel mate-
rials required for our railways are 
delivered by the end of this year. J 
would like this work to be expedited. 

Today there are about 3,000 casual 
labour working on the rail links. Some 
~lrort should be made to absorb them 
in the railways. Otherwise, after the 
link work is over, you will have the 
same situation as we are having In 
the Ganga bridge project. Though 
the Ganga bridge project was com-
pleted one year ahead of schedule, tM 

workers are facing retrenchment. 
There is no assurance of taking them 
over. If from now onwards you live 
preference to them in the vacanci~ 
that Qre arising in the Central Rail-
way, then you will not have any 
trouble later on. Some of these 
workers are working continuously for 
3-5 years. Therefore, efforts should 
be made to absorb them in class III 
and claGS IV posts in the Central Rail-
ways as and when vacaJl('ies arise. 

Now I come to Demand No.7, 
Operation (Fuel). I would like to 
know whether the railways are still 
carrying coal from Bengal-Bihar coa]-
nelds to Southern Railway by ships 
I am ask'ng this because now our 
wagon position is quite good. In that 
case, we should transport our coal 
trom Bihar-Bengal by railways and 
by that we will be saving a freight of 
Rs. 1 crore which we now pay to the 
steamers. 

Then I come to Demand No.8, 
printing of books and other th'ngs. 
We have got a suburban railway lim' 
from Bolarum to Falaknuma. We have 
surprised to ftnd trom the tickets that 
they are printed in English and Hindi. 
It is purely a Telu,u-speakln, area. 
So, it is absolutely necessary that the 
names of places in the tickets should 
be printed in Telu,u also. I want the 
Minister to look into this as otherwise 
people wll\ be put to a lot of incon-
venience. 

Then there is the expenditure In 
connection with uniforms. In some 
railways these uniforms are bein, 
supplied to certain categor;es ot staff; 
in lome other regions it is not sup-
plied. When I raised this question 
with the Railway Board, I was told 
that this quest;on has been referred 
to the Unloform Committee. When r 
subsequently asked 'hem for a copy 
of the report of the Uniform Cnm· 
mittee, I was told that it is a purely 
departmental committP<', There should 
be a uniform policy in regard to grant 
of uniforms, nf cOUl'se with nf,("t',sary 
seasonal var'ations. I do 1101 know 
thf' r('Commendation. mad,· I.w thl'! 
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[Shri T. B. Vittal Rao] 
Uniform Committee, which of them 
have been accepted and which of them 
have not been accepted beeause of the 
absence of the report in my possession. 

Then 1 come to Demand No.9. This 
relatea to school fees in the railway 
schools for the children of railway 
employees. I have drawn the atten-
tion of the Rallway Board to some 
schools at Bitragunda and other places. 
Those places come under the compul-
sory education area. That means that 
whereas the schools I'leated in those 
areall do not charge any school fee, 
the children of thl' railway employees 
who are studying in the railway 
school have to pay school fee. Of 
course, I k~ow the Rail~QY Board has 
referred thIS matter to the State Gov-
ernment. I also contacted the Educa-
tion Minister there and he !;aid he will 
expedite it. Though ont' year ha~ 

passed this issue has not yet bet'n 
!lettled. 

8bri I&«JlvaD Ram: We have not 
received any reply from them. 

Sbri T. B. Vlttal Bao: So I ask: why 
not the railways incur this money? 
Why should the employees of railways 
pay for the education of their childrE'n 
when others are getting free educa-
tion? Railways havp got so many 
crores of rupees in thE' suspense 
account. The school fee that has to 
be collected can also be kept in the 
suspense account. As soon as it is 
re-imbursed by the State, that account 
can be cleared. This may be don(' so 
that the railway employees may get 
the benefit of this. Otherwise, it is R 
violation of th(' State laws. It i~ true 
that the Statt' Government has not 
l{ivE'n any reply. But why should the 
railway employe<'!5 suffer. You have 
already Rs. 51 crores on the 5U5pen!le 
aC('(lunt, although a !latidactory 
explanation ha~ been given for that. 
Likewise, in store balance and stock 
adj'Jstment account there is certain 
amount in suspense. Of courst!, all 
th('!I(' IImounh will b(' ('lr.ued. ~imi­

larly. you ('an have a suspense ac-
count for this al!1o. So, r woul<l 

sincerely suggest to the Minister that.. 
from April 1st at least they should 
be exempted from the payment of 
school fees. 

N ow I come to Demand No. 12 
relating to payment of interest Gn the 
capital at charge. The Railway Con-
vention Committee of 1954 has recom-
mended that there is an element of 
over-capitalisation to the tune of 
Rs. 100 crores. The Railway Enquiry 
Committee also reported that there is 
a sum of Rs. 100 crores capital for 
which no physical assets exist and so 
that should be written off. The Rail-
way Convention -Committee have also 
recommended that it should be written 
off or some method should be found 
by which this could be taken away. 
Now what has happened? Five years 
have passed. Year after year when 
a question is put I am told "we are 
in consultation with the Finance Min-
istry for evolving a method or formula 
for l'(·moving this over-capitalisation 
of Rs. 100 crores". If you do away 
w;th it, it will be very good. Other-
wise, we will be unnecessarily pay-
ing some interest on this amount also. 

There is a sum of R~. 20.28 crores 
ill connection with steel, iron and 
other things we have received recent-
ly. Here I would earnestly submit 
fO!' his consideration one thing. I am 
('('ferring to the track from Guntakal 
to Bangalore. For thc last 30 years 
I have been travellinJ( on that fine, at 
least once or twke a year. Anyone 
who has travened by this railway lint" 
will easily say thRt there has been no 
improvement at all on that line. It 
covers a distancp of 174 miles. The 
saml:' old timings are followed. I do 
not know what the difficulties are. 
Though we have been speeding up 
trains everywhere, in the Guntakal-
Bangalorl' lint' the !lame old timings 
are f61toWM. For the last 30 years 
theY'e has been no change there. exc('pt 
the addition of one station hp.rE' or 
there. If thE' track is bad. it should 
bf' renewed v('~' quickly and the 
~p('ed should b(' in('t'('a~('rl ~o that from 
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Secunderabad to Bangalore we can 
travel a distance of 400 miles witWn 
14 or 15 hours. Now we take about 
24 hours for covering this distance 01 
400 and odd miles. Now the whole 
pattern of traffic has changed after 
the re-organisation of States. Now 
people from Hindpur come to Hydera-
bad in large numbers. So the speed 
from Secundrabad to Bangalore has to 
be speeded up. When in other routes 
we are covering about 900 miles in 24 
hours in this line we are covering only 
430 ~iles in 24 hours. So, this should 
be attended to by the Ministry. 

I am very happy to know that the 
cost has come down in the Integral 
Coach Factory. But I find from the 
report for 1957-58 that in Chittaranjan 
Locomotive Works class 1 and class 2 
officers number 47. The Integral 
Coach Factory has also got the same 
number of offic('rs, namely 47. But 
whereas the Chittaranjan factory 
employs about 8,000 employees, the 
Integral Coach Factory employs only 
4,000 workers. But why this admi-
nistration for the Integral Coach 
Factory should have so many officers'! 
I do not know. There are 47 officer~ 
in Chi:taranjan, which is such a huge 
locomotive works. Here also, in the 
Integral Coach Factory, there are 47 
officers. If you take mto consideration 
the total number in the administra-
tion that also is very nearly {'Qual to 
that of Chittaranjan. This aspect of 
the question has to bt> gone into. 

Secondly, the second shift was to be 
introduced in the Integral Coach Fac-
tory. It was stated last year that from 
1st April, 1959 it will be introduced. 
I hope they will introduce the second 
shift from 1st April, 1959. But, at the 
same time, T would r{'Quest the hon. 
Minister to ~onsider the possibilitie!l of 
introducing a third shift because it i~ 

a very new machinery and we can 
utilise the machinery and other tbinp 
available to the full capacity and to 
the full time so that our CO!lt of pro-
duction of these coaches may go down 
and at the same time we may hav/' 
more number of coaches from this 
Jntt'gTlt Coach Factory 

Gftmr, (R4ilw4 V'> 
Then I come to the furnishing uniL 

Progress in this regard is not at .. U 
satisfactory. I w.U request the Rail-
way Ministry to kindly see that work 
is properly expedited. 

Then, I come to the investment of 
road transport services. This year I 
find from the report to which this. 
Supplementary Demand relates that. 
there is .. shortfall of Rs. l' 89 crora 
out of the total amount of Rs. 2'1, 
crores provided for. Railways have 
decided that a sum of Rs. 10 crores 
will be invested in road transport 
services in the S.J,'·; and this baa 
been set apart. But this year thera 
has been a shortfall. 

In Andhra there is a Road Transport" 
Corporation. Firstly, they insisted 
that unless a corporation is formed 
they would not invest. Afterwards 
when the Road Transport Corporation 
has been formed, they have invested 
Rs. 50 lakhs. I hope they have been 
given that because it is shown in the 
Budget as having been spent. For the 
coming year, Rs. 221 lakhs are being 
provided for. I would request the 
hon. M;nister not to increase the 
capital of the Corporation otherwise 
what happens is that i·t the capital Is 
increased then payment of Income-
tax by the Road Transport Corporation 
also increases. It the capital structure 
or the equity capital is increased to a 
very great extent, then tht' income-tax 
that has to be paid to the Central 
Governmt.'nt will be increa~ed. There-
tore I would request that !ome portion 
of the emount need not be invested In 
the road transport services but It 
should be given as a loan lit a fixed 
rate of interest. This would encour-
age the road transport !lcrviccfI In the 
State because they .. rc now embarlr-
ing on a policy of natlonaliaation ot 
road transport and the only Impedl. 
ment for them ~ the lack of resources. 
So, the Railways should really !lpe1ld 
this R.'!. 10 crores which ha!'! been '""t 
apart in the Second Plan. Lfkewi~. 
KeraltJ which has rctu~C!'d to form oIJ 

rorporation tor various reasons. So. 
T only requE'St the Central Government 
that wht'n thf' ~tat~1I """ant mon('v out 
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LShri T. B. Vitta!' Rao] 
<of this they should be given that a ~ 
a loan. There should be some change 
,of policy. Please do not insist that it 
should be in the capital. 

Shri Jarjivan Ram: That the Trans-
port Ministry will decide. 

Shri T. B. Vlttal Bao: When the 
Railway Ministry invests the money, 
it is also represented on the board 01 
directors. So, the money would not 
·go anywhere. 

1U4 hn. 

[MR, SPEAKER in the Chair] 

Finally, I would like to know the 
:amount of foreign exchange that we 
have spent during the last three year.> 
of the Plan period so that we can see 
for the coming years what will be 
the position and whether we have 
exceeded. the allotment. 
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Sbrl Baldar (Diamond Harbour, Re-
served-Sch. Castes): I, shall draw the 
attention of the Railway MiOlstrv to 
the Sealdah Division at the Easlern 
Railway where every day an incident 
occurs. Perhaps this is the most 
congested railway section in our 
country, and not only in Indlli, hut 
in the world ahlo. But against hes\'y 
odds the station masters, drivcr~ and 
other employees do their job there 
taithully. I have full sympathy for 
those employees who are rendering 
this service to our country. but thl.' 
administration, especial1y the high 
officers are respon!lible tor negligence 
oJ tJleir duties. 

In this conection. I shall mentlOll 
the accident at Sonarpur station in 
the Diamond Harbour section which 
occurred on 26th February 1958. On 
this nO report ha!l been placed before 
the House up till now. Ttw mOllt 
strange thing about this accident is 
this, that the statement ot the 
Station Muter who was on duty at 
that time was not taken by ~he en-
quiry committee. This ~tatlon 

master has worked tor nearly :u 
yean in the railways, and he has 
complained against t~ administra-
tion of the railways in a latter to the· 
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General Manager a few day~ ago. 
In that he has said: 

"It beats my conscience to jet 
the public and the India Govern· 
.ment know the full facts in de-
tail about the Sonarpur acci-
<lent case dated 26th February. 
1958; as I was then the Station 
Master at Sonarpur, and nil 
statements were taken from me. 
'So I have minded to publish lhe 
·same after my retirement from 
'service on 16th January, 1959 
and many unknown things will 
be reveal 00" . 

There is the Railway Corruptioll 
Enquiry Committee which is function-
ing in our country, but 1 am a!>-
tonished why the statement of tht' 
Station Master was not taken at thp 
timf' of the enquiry. There may bt' 
some hidden reason. The Station 
Master complained to the aulhoritie,; 
un several points, and he accused 
the higher authorities for this negli-
gence. and he especially accused thp 
officiating Assifltant Operating Super· 
intendent (originally a movement 
traffic inc;pector) who has been 011 
duty now for nearly 20 years with-
{lUI a break ex('ept for only one year 
in 1947-48. I do not know why th£' 
recommendation of the Railway Cor-
ruption Enquiry Committee is not 
implemented, and why an officer is 
posted. 

The Deputy MlnbIter of Railw'ay~ 
~8hrl 8hahnawu Khan): What j. not 
implemented1 

Shrl Raider: This officer h,,!> been 
posted in this division continuously 
for more than ten years in the same 
section at Sealdah. He has been po:;t-
ed ill this area for practically 20 years 
without a break, except for one year 
1947-48. 

There are some bad locon.otivell 
because of which trains sometimes 
stop in out-of-th~way places and 8S 
a result the drivers are sometimes 

beaten. This happened a few days 
ago, and the driver took shelter under 
a bush for the whole night for feal' 
of being beaten by the public. Not 
only the drivers, but even the crew 
are sometimes insulted for thE late 
running of the trains, and they are 
afraid of the passengers. Even the 
station masters suffer the same fate. 
r have full sympathy for these people. 
and I only blame the officers and tl,e 
administration who are rf'sponsible 
for this management. 

Shri Shabnawaz Khan: It is not tbe 
locomotives that are bad, it i.; the 
('oal. • 

Shrl Halder: Not only coai the 
locomotives are sometimes broken. 
Even the other day, the Calcutta 
Mail by which we were travelling 
broke down midway between Etawa 
and Kanpur, and the train was de-
tained when this House was discus~­
ing the late running of train:> I 
would like to remind the hon. Minis· 
ter of this. 

For the late running of these trai:ls 
several passengers complained :n the 
complaint book, but to our utter 
astonishment a case was filed against 
those passengers who signed in the 
complaint book. Is it the policy of the 
Railway Ministry to keep their com-
plaint book clean so that nobody wIll 
venture to write anything against the 
railway administration? 

Shri Sbahnawu Khan: The incide:1l 
to which the hon. Member is refcrrin~ 
is sub ;udice. He should not refer 
to such incidentR. 

Mr. Speaker: Very good. He may 
avoid it. 

Shrt RaIder: Yes. Sir. 

There are several cases which al e 
also sub ;udice and our Speaker has 
also given a ruling on this point. 
So. T would not like to mention them. 
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.But I shall mention in this con-
nection the name of Shri H. C. Khan.n 
who is Assistant Operating Superin-
-tendcnt of Sealdah Division, against 
whom there have been several ('om-
-plaints from passengers, station 
masters and guards. All the state-
ments were taken from these p,-.rson '. 
but no steps were taken. 

Sbri JarJlv&D Ram: He is making 
d complaint against one particular 
-ufficer by name. I do not know whe-
1ht>r it will be fair. 

Mr. Speaker: Under the rules it is 
prescribed that in extremely im-
portant cases, if the conduct of an:v 
particular public senfant has to bc' 
brought up before the House afte:-
1.~xhaustil1g all the remedies available, 
due notice should be given through 
me to the Minister in charge so that 
he rna\' come prepared with all thE' 
facts. If not, when a reference ;, 
made to X, Y or Z, the Minister may 
not be able to answer, if he has not 
-got all the facts with him. Therefort'. 
individual cases ought not to be r£'-
ferred t~hon. Member will read 
the rules-unless it is a matter of 
great importance when I wll: allow, 
in which cases he must IntimRte the 
Minister that he is going to raise this 
point and that he should be prepared. 
Therefore, he may talk generally and 
not about individual cases. 

Sbri JarJlvaD Ram: He has men-
tioned already the namt' of one parti-
~ular oftlcer. 

Mr. Speaker: The hon. Mini;;ter 
may reply. if he has got the facts. 

Shri JarJlvaa Ram: J am hearing 
this thing all of a sudden ht're. No 
reference to thi~ has be-E>n madt' at any 
stage before. 

Mr. Speaker: What does th,· hon. 
Mini~ter want me to do? 

Shri JarJtvaa Ram: That p',rtio,' 
<hould be deletE!<!. 

• Jtr. Speaker: No, I am not pre-
pared to delete everything that L said 
on the floor of the House. 

Shri JarJlvaD Ram: No; you have 
yourself quoted the rule that if any 
allegation is to be made agaill!lt any 
officer, the grounds should be sent to 
you first so that I could caU lor the 
details and be ready with them and 
first give them to you and then if 
necessary, it may be raised in the 
House. I am suggesting that that 
rule should be observed. 

Mr. Speaker: I agree, bu' every·· 
thing that is said on the floor of the 
House is not expunged. AU that I can 
say is that it will be treated as not 
having been mentioned; it will con-
tinue to be there; it does not matter. 
The hon. Minister has also said that 
he may have a lot of explanation with 
respect to it. 

Shri JarJlvaD Ram: How can 
have the explanation here? I shall 
take time, I cannot give an explana-
tion in respect of the point that the 
hon. Member has raised, becallse I am 
not aware of the facts. 

Shri KocUyaa (Quilon-Reserved-Sch 
Cask's): He can reply to that point 
later. 

Shri Warlor: He has given the ex-
planation already that he is not read II 
with tht' facts. So. it need 1I0t h~ 
expunged. 

Mr. Speaker: To avoid inconvell-
ience, r would suggest this. 

The hon. Minister ha& suggested 
that It is embarrassillg to him if hI" 
is not able to an..~wer; and it he does 
not answer. it may go as jf there is no 
an.~wer to this. and it will mean 
that whatever ill said against a parti· 
cular officer has been said and it 
~tands. and this will be broadcast. 

I am consi:lering as to whether 
should expunge it. J 5hall lool: into 
fhi" matter. 
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Hereafter, hon. Members will try 

to avoid this sort of reference unless 
it be that it is a matter of such 
great importance they must give me 
an opportunity to consider whether it 
is of such a great importance that 
individual ca~es ought to be brought 
up here, because there are about 
nine lakhs of employees. Whenever 
I find that the person concerned is 
an important officer, I shall pas~ on 
that information to the hon. Minister 
80 that he may come ready. 

VVhat does the rule say? 

Shrl Naushlr Bharucha (East 
Khandesh): It refers to defamatory 
statements. 

Mr. Speaker: Rule 353 says: 

"No allegation of a defamatury 
or incriminatory nature shall be 
made ........ ". 

ThCl"l' would be a complaint on!y if 
that man has misbehaved or in the 
office he had not discharged his dutil'S; 
there would not be any complaint un-
le9S he i~ remiss or he has done thi, 
or that. 

The rule says: 

'"No allegation of a defamatory 
lIr incriminatory nature shall be 
made by a member against any 
person unless the member has 
given prevJ:>us intimation to lhe 
Speaker and also to the Minister 
concerned sO that the Minister 
may be ablt, to make an investi-
gation into the matter for thl' 
pUrpo!le of a reply: 

"Provided that the Speaker 
may at any time prohibit any 
member from making any !I'Jch 
allegation if he is of opinion thaI 
such allecation is derogatory to 
the dignity of the House or lllat 
no public interes\ is served by 
making such allegation." 

The wording here is 'allegation ot 
a defamatory or incriminatory 
nature'. If any officer is accused-·of 
course, whatever he han said is said 
against an officer, derogatory to his 
own status and his own duties--·it 
will come under rule 353. 

Shri Naushir Bharueha: In tJ'at 
case, what will happen is that ollr 
r'tght of speech will be so severly res-
tricted in that it will be impo<.;sible 
to say anything against the adminis-
tration. VVhichever way we may say 
anything to criticise, it will become 
defamatory ~'l that sense. 

Mr. Speaker:- This refers to ease,; 
where individual names are mention-
ed. This will apply only to individual 
cases. There are about nine lakbs of 
employees under the railways. If 
every hon. Member should go 01' 
saying, 'My station master did not 
give me the ticket in time, or he 
was rude or this or that', shall I go 
on allowing all those statements to 
be made here? Thi" applies only to 
individual cases. Wherever pointed 
attention is intended to be drawn to 
any particular case, I shall find out 
whether it is of such great import-
ance, that the name should be men-
t?:>ned here; and it it is of substantial 
importance.. I shall allow the hon. 
Member to mention the name, in 
which case, the Minister also will be 
informed earlier, so that he can come 
prepared in advance with whatever 
he has to say so far as that matter is 
concerned. 

Therefore, let it stand. I shall con-
sider what exactly is to be done re-
garding this matter. 

Shri Balder: I have one subm'r:sion 
on this point, namely that these offi-
cen were placed before the railway 
vigilance officers, and an inquiry was 
made; and the statements ot the 
station masters and several guard5 
were also taken. And r do not 
object ..... . 
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Mr. Speaker: I would advise hon. 
Members to do one thing. Let there 
be no hesitation; whenever the con-
duct of any individual officer comes 
to their notice, let them write to the 
Minister there and then; they need 
not even write to the subordinate 
officers. The Ministers are responsi-
ble to the House; whatever any olTacer 
may do, the Minister is responsible. 
Therefore, let them bring to the 
notice of the Minister, and only in the 
ultimate resort, come to this House 
regarding the conduct of any parti-
cular officer. 

'Shrl Balder: This matter was also 
brought to the notice of-the Minister 
by several Members of this He,use 
and also by the Assam Rallway 5tatr. 
I have also tabled cut motions on the 
to the Demand for Grants in the 
Railway Budget. 

Mr. Speaker: That is very good, in 
which case, what the hon. Member 
should do is to inform the Minister 
beforehand 'that they are going to 
bring up this matter to day. They 
may have written to him six months 
ago, and he may have hil own reasons 
for not .... 

8hrl Warlor: The cut motion. are 
there. 

Shri KodlYaJI: The cut motions have 
been submitted. 

Mr. Speaker: That is all right. But 
has any of those cut motbna been 
referred to now? 

Shrl Bald ... : Yes. 

Mr. Speaker: I ahall uk the hon. 
Minister to address himself to a cut 
motion which hu been. DOt tabled. 
but moved. 

Now, ia there a cut motion in re-
lation to a particular Individual! 

8Iu1 Balder: No. 
38l(Ai) L.S.D.-a. 

Sbrl Ja,jlvan Ram: Nothing is clear 
from the cut motion. It only relates 
to inefficiency of officers. 

Mr. Speaker: It the hon. Member 
gives details of the inefficiency in 
advance, the hon. Minister will cer-
tainly reply. Therefore, the hon. 
Member can only talk generally. 

Sbrl Balder: Then, I shall come to 
corruption and malpractl:es in the 
printing press at Howrah. 

I shall not mention the names oi 
the persons who are involved in this 
matter, but I shall only request the 
Railway Ministry to inquire into t!i~ 
matter in detail, 10 that these ~lnd8 
ot corruption many be eradicated In 
the railways. 

I next come to the harassment of 
the railway employees, who are some-
times hara'Jlled by the railway officers. 
The instances were already brought to 
the notice of Parliament, but again 
these things are happening in Sealdah 
or Howrah, and almost every day, 
complaints are coming from the rail-
way employees againet the GRP or 
the railway police department people. 

Now, I come to the Barust-
Basirhat railway, More than a year 
ago, Rs. 1'1 crores or so was sanction-
ed fOT this. But no work has yet been 
done. 

Mr. Speaker: I would suglest one 
thing to hon. Members. 

Individual cases or complaints 
against bad treatment and corruption 
and other things come to the Minis-
ter; and when the Minister takes 
strong action, immediately, there 
is a strike. I am not talk ... , about 
the case here, but I am talkinc of 
any particular cue where such • 
thing happens. So, the Minister and 
the Members in the Opposition and 
othen mUit come to an arranJement 
whereby if stron, aettoD is necewary, 
and it is taken, the Minister wl11 have 
the support of the Opposttion; and the 
KInlster abo must take stron, action 
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whenever it is brought to his notice, 
and such action or such a kind of 
punishment is necessary. But what I 
find is that strong action is sllg~e!<ted. 
and when the Minister acts, im-
mediately, some other man comc~ to 
the help of that person against whom 
action is taken. Therefore, the Min-
ister also becomes inditJerent gradual-
ly and starts feeling 'Why shollld I 
get into this trouble'? 

Sbrl Warlor: It i! only whp.n the 
IItrong action is misplaced that this 
thing happens. 

Mr_ Speaker: I have no particular 
case jn mind, but there are such 
cases; I am also moving about in 
the country. 

Shrl Prabhat Kar (Hooghly): Our 
experience has been otherwise. When-
ever these things are brought to the 
notice of the Ministry, we have seen 
that action is not taken. 

Mr. Speaker: I can only say this. I 
am not talking about the railways 
only. Let us say that in a motor bus 
service, somebody is dismissed; if 
all the others join together and thE'n 
find out wh!'th!'r the dismissal is 
right or not and they say that !he elis-
missal is improper and that they are 
going to assist that particular person, 
that is another matter. But irre~­
pective of the proprilety or otherwise 
of the dismissal, if merely t-('cau5P 
that particular perSOll belong, to a 
particular trade union, they ~ay that 
they are ,oing to support that penon 
and they say, come along, we lIhall 
support, that is not proper. I do n'Jt 
want that sort of thing to happen in 
the railways, when, a number cr:llch 
Instances have to come to OUI" notice. 
Under these circumstances, as early 
as po~ib)e, an arrangement must bf. 
reached between the Govemmp.nt and. 
the leaders of the various groups to 
this effect that wherever there ill 
anything improper, by all means, the)' 
can bring it to the noUce of Q<\vem-
menlo but where proper puni'lhment 

has been meted out, they will 3upport 
them. Otherwise, there will be a 
danger. The Minister will be weak. 
He cannot go on. 

8hri Halder: Regarding the Barasa;-
Baeirhat Railway, while replying the 
other day, the Minister said that moet 
of the land required has been handed 
over to the railways but some of the 
land-owners had gone to the coun 
and obtained injunctions and no fur-
ther progress could be made unW 
that injunction was vacated and the 
land was ghaen to the railway.. I 
do not understand this attitulie. If 
somebody objects, why should the 
railways overlook the interests of the 
whole country? If there is some 
legitimate grievance, the line sho.Id 
be diverted to some other place. ThH 
line must be completed within a short 
time. This is an important line. It 
~ also on the border with Pakistan. 
Thousandfl of per!lons will make u .. 
of this route; now they come by bus 
service or through ports or other 
routes. So this line must be com-
pleted as soon as possible. 

Shrl Warior: I wish to speak only 
on Demand No. 16. It is stated in the 
explanatory note: 

"A reduction of Rs. 1'69 crores; 
under Investment in Road Ser-
vices is due to the schemcs not 
having materialised to the extent 
anti;:ipated earlier". 

I wish to deal with only this p..>in\. 
The Railway Minister had been kind 
enough to menUon in his budget 
speech that traffic on the railway. 
was decreasing owing to the unhel\l'hy 
competiUon from the roads. Here 
also we see that sufficient dis~ourage­
ment .. given to road transport -by 
way of a reducUon of Rs. 1-68 cron. 
in investment. 
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To my knowledge, two of the State 
Governments have not opted to ate 
the advice of the Railway Ministry 1r 
form their own road transport cor-
porations. The dimculty in forming 
corporations is patent. As far as I 
know of the Kerala Government, the 
State Government is averse to this 
suggestion because there are 110 many 
other impediments in the way. AparL 
from that, the State Government de-
rives a good revenue which it will 
lose, and to regain which will have 
to tax the people. So the revenue 
coming as profit from road transport 
is now adjusted to the revenue 
account. They do not want to forgo 
that revenue. But for .that they have 
to suffer something else. The ex-
tension programme is to be I'Ihclvcc1 
now because there are not IUftlcient 
funds forthcoming for road trans· 
port either from the Ministry of 
Transport or from the Ministry of 
Railways. Happily and luckily, the 
Railway Ministry has got '!uft\cient 
funds. Road transport has becom~ an 
imperative necessity not beca\Me 
people have any aversion to the rail-
ways but because the eft'iciency of the 
Railway Administration hal come 
down to such an extent as to div,.rt 
people's attention from railways. The 
original estimated amount for com-
pensation for goods lost or dllll'1aged 
has now gone up by Rs. 14 lakhs odd-
Rs. 78'69 lakhs Increased provision is 
found necessary for compen~ation lor 
1toods lost, damaged etc. ThIs. show. 
that owing to pilferage, mismana.re-
ment and inefficiency in transport on 
railways, road transport is takln~ 
advantage of the cream of the freillht 
and passenger tramc from the rail-
way~. For example, if there ill a 
speed of, say, 50 miles in 24 hourN in 
railway!! whereas road transport ~ .. iIl 
c:)ver 1110 mile!! in the same time, that 
itself makes the transport of parcelf 
and so on from one place to another 
throu,h road transport profitable. 

Shri C. K. Nair (Outer Delhi): M 
miles in 24 hours! 

8hrI Ko4Jraa! It may be even Ie ... 

, Grant.. (Railwalls) 
Sbrl Warlor: It properly ca,culd-

ed, it may be even less. I am only 
referring to it approximately. Be· 
catMe of efficiency lin running, securi-
ty of goods transported in road trans-
Jh'rt and the inordinate delays that 
OCCUr in the goods sheds and parcels 
offices of the railways, pe-ople re-
. f'Jrt to road traruport as against the 
railways. But should the Rciilway 
Ministry grudge giving aome aid for 
road transport on that score? I do 
not think they should do so. It the 
Railway Ministi"Y makes up for it. 
detlciencicos in administration, in the 
speed of trains and so on and Seel 
that there is a healthy competltiun, as 
in all other sectors, between road 
transport and railway transport which 
are both essential w~gs and vital 
lines for tramport of goods :md 
passengers, nobody will take to road 
transport just for the sake of U 
because road tran!IpDrt also has ita 
own difficulties; ~"e freights are much 
higher and road transport cannot cope 
with the increasing traffic that we 
have now-a-days. 

So I appeal to the Ministry that 
considering all these relevant filets, 
the policy in connectkm with giving 
aid to, or investing money in, road 
transport must be revised and road 
transport must also be given some 
assistance which will in the 10111 
run, react for the better administra~ 
ion of the railways also. 

ShrI 8hahnawu Kbaa: Givi'l, 
assistance to road traft'ic to compete 
with the railways? 

Sbrl Wartor: Healthy competition .. 
always good. It iA not de!ltructive 
competition that we are encouralCml-
It is healthy competition, because III 
our developing economy, pn.enger 
and good!! traffic Is increasing day by 
day. We must encoura,e It and the .. 
it necessary, we can co-ordinate allO. 

For the State~, there III another Im-
pediment in the way of lavin, a 
corporation. The income-tax g~1 to 
the Central Government. After de-
ducting Income-tax only. tbe COI'-
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poratio!1 gets something. The milway;; 
will insist upon their share lr. tIle 
f'quity capital. With that gone to the 
railways, what is left to the pooc 
State? Our revenues have one by 
one been taken by the Central Gov-
ernment. So the States must be 
guaranteed infonnally at least by 
the Central Government at some 
J't'vcnues for developmental ac~jvitie~. 

Now they are squeezed one wuy or 
the other; if such a coercive policy 
is adopted by the Central Govern-
ment, there is no hope for Stat,.. Gov-
ernments. 

At the same time, I do' not want 
that railways should suffer for the 
sake of road transport. The Railways 
ure not suf!ertns on account of road 
competition; they are su1!ering on 
account of Inefficiency of admin!s-
tration, pilferage, inordinate dday~ 
and 110 on. 

Sbrt Sbahnawu Khan: We art' 
suffering because the cream is goin~ 
ltOInewhere else. 

Sbrt Warlor: The cream i~ going; 
the fat underneath will also &0 if. thl' 
railways carry on like that. 

11.29 ..... 

If reform is not effected in thl 
ootire structure of the administration 
of the railways and it there In no 
co-ordination of road and rail trans-
port evolved by the Miniltry, nut only 
the cream but everythinJ will ,0 
phttt. 

So I appeal to the Minister to 
tallow the policy I have sugcested. 
lA!t the polley be Ilmpllfled. Let 
there be co-ordtnation ot road and 
rail transport. lA!t road tran.sport be 
abo eMOur8,ed. whether u.ey come 
~to a eorporation or not-Utat may 
be left to the Stat_ concernecl Th~n 
there II some P<*ibil1ty of extending 
road transport which will be- an 

additional help in movin, freIght and 
passenger traffic. 

IIbrt AchB tManplore): Ilr_ 
Deputy-Speaker, Sir. the other day 
I spoke mainly on the speed of our 
trains and I aOo· drew the attention of 
the House as to how our speed com-
pares with the speed 01. tra.,s in 
countries like America. Whereas it 
is 80 to 100 miles there, it is hal"dly 
between 20 to 3'0 miles here. PrJb-
ably, We are not going to reach that 
condition now. 

But, today, I wish to say a few 
words about lrains which ailect my 
constituency. I hllVe a rail'll'.Y line 
of only 4 or 5 miles in my constitu-
ency and it would look as it it is It 
very small point-why so much im-
portance is being given to it. But, T 
may submit that though it is only a 
di;tance of 4 or 5 miles, it is of the 
lltmoot importance for two districta. 

Ali Hon. Member: Is theTa a rail-
way station also? 

Shri Achar: We have got a railwRY 
line of 4 or 5 miles and also a rail-
way Itation. Certainly, when there 
is a railway line there must be a 
station. I am only pointing thE out 
that it is of great importance to two 
districts-both South Kanara and 
Coorg. a district which has no railway 
connection. They have to travel 
about 80 miles to reach this railway 
station of lrIanaalore. 

Shri larJlVIID Ram: It is a ver)" 
pleasant drive.-

SbrI AcIIar: That drive is only by 
motor at' other transport whicb is 
competinc with the railways. 'l1Ht 
poiDt I am rtferriDc to is this. 

There Is • train from Mangr.lore to 
Madras, the Madras-Manealore Mail 
Formerly, that tr.m used to take 
abau.t 21 to 2Z boW'&. Now, It takes 
about 24 hours. I do not mbld Uu-ee 
hours. 'l'be point Is this. Fonnerly. 
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the ttain 12Be4 to reaCh M'~ngalore All BOB. Mem~: Is it very rold 
from Madras at 4 P.M. Wlth the there? 
result that the post, the papers and 
aU parcels. whatever they may be. Shd AeIIar: Cold or whatever it be 
eould reach the end of the district nobody would like to be left in the 
or even Mercara. which is about SO lurch at midnight in the railway 
miles away. by buses. The .post. station. Certainly •• is not as cold 
letters and everything used to reach as Delhi. But my point is thi3. Con-
all parts of the district the same aay. ditions are going worse in view of the 
Now. the train llTTives at Mangalore fact that people from South Kanara 
:at 6'15 P.M. with the result that and Mercara have to catch this train 
there is no bus servik:e afterwards. to reach Bangalore. our headquarters. 
Even in MangaIore. if the train is a 1 would make this request that. as 
little late. the letters are not de- was done formerly. at least one bogie 
livered the same day so that we containing first and second class is 
could not reply the next day by tile reserved so that it can be attache<! to 
train which leaves Mangalore. the Madras-Bangalore Mall and 

They say there are engineering 
troubles. All the same -I was I would 
like to make this request. I would 
very much wish that the train 
reaches Mangalore by 4 o·clock. If the 
speed could be increased. it is most 
welcome; If that is not poSSIble, I 
would make this request that at least 
it should leave Madras and Bangalore 
a little earlier. Now. it i, leaving 
Madras at 7.15 and Bangalore also at. 
about the same time. The departure 
from Banga10re is also an important 
tact because Bangalore is our capital 
now. So. I would request that if it 
is not possible to increase the speed. 
at least the trains should leave 
Madras and Bangalore earlier so that 
they may reach Mangalore at 4 P.M. 

I have to make another request to 
the Railway Minister. As 1 said. there 
is a mail train from Mangalore to 
Madras and to reach Bangalore. our 
headquarters of the Mysore State, 
We have to change at Jalarpet lit 
about midnight and reach Bangalore 
early morning-that is after abuut 
24 hours. Formerly, there was one 
bogie of first, .econd and third clas, 
from Mangalore to Banga10rL Nov:. 
that is not there, so that we oannot be 
sure of any berth in the train from 
Madras to Bangalore. The passe-nger 
has to change at Jalarpet with the 
result that at midnight he will be 
ldt· there without any. convenience 
and without being sure of getting the 
Madr8s-Bangalore mail. 

passengers coming from Soutn Kanar8 
can travel without this inconvenleuce 
of being left in the lurch at Jalarpet. 

One small thing which I wm men-
tion about speed ..... . 

Mr. Deputy-Speaker: Perhaps, hon. 
Members who could not get a chance 
during general discussion are availing 
themselves of this opportunity. 

Shri .Jagjivan Bam: Yes, Sir, thh 
seems to be a general discussion. 

Mr. Deputy-Speaker: It apears as if 
(his were only a continuance of the 
General Discussion. We are now 
having before us ....... . 

Shri Achar: Supplement"r" 
mands, of course, Sir. . 

De· , 

Shrlmati Parvathi KrisIman: He is 
supplementing the Central Discussion. 

Shri Achar: But, I would submit 
that the eftieiency ()f the trains would 
certainly corne under this. 

Mr. De)lllty-Speaker: I. it an oonest 
mistake or only an assumed one? 
The hon. Member should not con-
c1ud~. 

SlId Achar. I would say it is only 
:an honest mistake. Apart from that 
1 would submllt ..... . 



MARCH 6, 1969 101' Supplementarv 
Grant. (Raitwalls) 

• 8brl D. C. Sbarma (Gurdaspur): If 
it is an honest mistake why d08l b., 
persist in it? 

8hrI AclJar: The other point I would 
Uke to mention is about the ~oods 
.tation at Mangalore. 

Hr. Depaty-Speaker: Is the Rail-
way Minister asking for a supple-
mentary grant for that? (Interrup-
tions). The hon. Member should con-
clude now. 

SIu1 Achar: I am only mEntioning 
this fact that the goods station is in a 
Tery bad condition. Considerable 
timber is being entrained there and 
the approach roads, especially, ure in 
a very bad condition. Du!'in~ heavy 
monsoon, both man and beast E.nd it 
l'ery difficult to reach the bogie. Of 
COUl'6e, the station has been enlarged a 
little now; but these roads have not 
been attended to. I would requCllt 
the Ministry to attend to this matter 
because it is of considerable im-
portance and there is conslderabl£' 
trade there. 

Finally, I would say a word about 
the commercilll clerks. They have 
been SUbmitting memorandum aUel' 
me'TTIorandum. Thcir grIevances 
!lhould hI' very sympathetically con-
!lidered. 

1 would give one instance. 1 hap-
pened to see the booking office at 
New Delhi. There are a large num-
ber of fans: but, they are arranged in 
mch a manner that durinr summer 
when the fans run, the breeze never 
reaches the persons who are wort ina 
there. I am told that this hIlS been 
-represented several times. If they are 
properly put up, the stat! w111 get 
the benefit of these fans. As It is, 
'bey are of absolutely no use; only 
electrical energy is wasted and no-
body benefits by It. I will request the 
hon. RaIlway Klnlater to see that the 
subordtlate omclala do atteno! 10 
thf. matter. 

8brl Sonavane (Sholapur-Reserv-
ed-Sch. Castes): Sir, I talte tbis op-
portunity to congratulate our Rail-
way Ministry for having done so many 
good things and also providing 
travelling space for third class 
passengers by abolishing ice \Oendors 
compartments. I would not narrate 
them alL ..... 

Mr. Deputy-Speaker: Thf're is no 
occasion also. The han. MelIlber~ 
should realise the difficulty of the 
hon. Minister also as he will have 
to go into all those questions again. 
Now, it has a lanited scope. 

Shri Jacjlvan Ram: They have also 
their supple~ntary demands! 

Shri Sonavane: They werE' only 
introductory remarks. I would com~ 

to the main points. I would place 
some of the points regarding my con-
stituency's requirements. The first 
is that a foot-overbridge should be 
constructed joining the two stations 
of Sholapur, one of the metre gauge 
nnd the other broad-gauge ..... . 

'SfT Iijc,1Iil f(if ~ : ~ ~ ~ rom-
Jt~~~? 

~ ~ : filf"1Wi::( ~ 
~~·~~~W~~~ 
~~I~m~~~1 
~~~~I 
Shri 8onavane: These are the de-

mands in general. At least one of 
these fourteen Demands-the Railway 
Board-is before the House. 

Mr. Deputy-Speaker: It is before 
us but the demand may be in respect 
of certain additional posts that might 
have been created. The scope of the 
discussion would be: why was it 
necessary, why was It not ,-",rought in 
the beginning, was it such that it half 
to be created afterwards! These are 
lIOme of the thinp that can be ~­
cuued and not the ,eneral QUf'Stion 
of the Railway Board or I~!I ",ninp_ 
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They had already been discussed and 
the scope is now very limited. I 
have already made a requecn to those 
lion. Members who have had no 
chance to send in memoranda ..... . 
(Interruptions.) 

8br1 80DaTllDe: I bad nooppox-
tunity to put my views at the tlme of 
the general discussion and therefore, I 
am taking th.i> opportunity to ~lace 
these grievances of my constituency. 

Hr. Deputy-S)te&ker: But the 
reader who reads the deb3te after-
wards would certainly make a re-
mark that the hon. Member had 
.tilised this opportunity to serve his 
constituency but the Chair W1l8 

negligent. • 

Sbrl Sonavane: The reply 1.0 my 
question regarding the provision of 
the overbridge has been that the 
State Government refUfies to b<!sr 
the charges and the matter 13 being 
examined further. I do not know 
what charges have been refused by 
the State Government. This demand 
has been thef'e for the last three or 
four years. There have been s<;'veral 
fatal accidents on that road and so it 
was demanded. I feel that the Rail-
way Ministry should take up thi~ 
question with the Bombay Govern-
ment and see that the travelling public 
mfter no more. 

I want to point out the benefit of 
the conversion of the narrow gauge 
line into a broad-gauge line between 
lturduwadi and Miraj. I have been 
told on 19th February, 1959 that cer-
tain reports are expected to be re· 
ceived shortly. I feel that this line ill 
yery profttable because the PandarpUr 
fairs are held and the heavy rush of 
passengers will be there taking re-
ecurse to this line. It 10 bappeDI 
that even wllIons are converted for 
carrying these third dUll pauenpn 
to Pandarpur. A decUlon to convert 
this line has been taken and I hope 
that the Railway ~ will ex-
pedite uu. conft1'8lon aDd help in 
arryin, of th .. paaeDters in pro-
... eoaapartmente and not wa,on!·. 

The third point. which I would 
~tress 18 about the extension of e\eetrl-
ftcatim to one of the sections on the 
Central Railway trom Poona to Shola-
pur in view ot the availabihty ot 
electric power trom Koyna project .. . 
(Shri Jagjiv4n Ram: When?) .... in 

19tH or '62. As electric train'! are 
running trom Bombay to Poone 
if this work is taken up, I think there 
would be a lot of savinp on coal 
There is also a heavy traffic on thia 
line because this line goes up to 
Madra and this would facilitate the 
passengers travelling from Bombay 
to Madras and to other places. 

I would place certain other points 
regarding the recruitment ot Schedu-
led Castes in the railway service. 
When the Ministry appointed .ome 
special officers for recruiting third 
and fourth class employees, we hoped 
something would be done. But 
though the employees have been 
selected, they have not been absor-
bed in the railway services on 
account of the economy drive. U 
this economy drive is to apply in the 
cue of recruitment, many vacancie. 
could not be ftlled up. I hope the 
Railway Ministry will consider these 
poin~ and that the question of eco-
nomy would not come in the way ot 
recruitment of the candidates of the 
Scheduled Castes and Tribes. 

Then, Sir, there ill another feature 
with regard to the recruitment of 
Scheduled Cutes. 

Mr. Deputy·Speaker: It 100b very 
strange that when the Minister com~ 
up with Supplementary Demands for 
Grants, hon. Members instead ot 
asking for reduction in that a.re ask-
in. for more to be 8p(.ont on certain 
other aspects. It 11 not that they 
bave any objection to this much bein. 
Jl'&Dted, but they uk that more 
should be IP4!l1t. 

I!Jbrl 8GDaT8De: The reJen'ed 
vacanctee are there and If they are 
filled up no additional ITaDt would be 
required. The postII of special officen 
have alnoady 1NIen Cll'Hted, and it 



Demandi MARCH 6, 195' 1m SUI'Plem.enta", 
G1'lInts (RllihDllt/S) 

[Shri Sonavane] 
vacancies are ftlled up it will not re-
sult in any further Supplementary 
Demands beinl brought up here. 
That is why I wanted to make out 
this point at this stage. 

Now, there are the posb of water-
men. Our Railway Minister said 
that Scheduled Caste ftnd Mualim 
candidates are to be appointed to 
these posts in an increasing scale. 
That is very good. But I would a~ 
make a suggestion that in the depart-
mental catering establishments where 
there are so many poRts of servers, if 
Scheduled Castes and Scheduled 
Tribes-particularly Scheduled Castes 
--<andidates are employed, then the 
cause of removal 01. untouchability 
would also be served. With that end 
in view, Sir, I suggest that Sche-
duled Caates cancUdates may be 
taken in these catering establish-
mentis in an increasing measure. 

The queation of thefts in railway 
carriages is also there. What I find 
is that the ticket collectors, particu-
larly those working on the suburban 
railways, do not generally work very 
efficiently. They hardly collect a few 
tickets from those passengers who 
leave the station. It is not known 
whether the number of tickets sold 
for a particular station is collected by 
these ticket collectors who are posted 
at the gates. Whenever I have 
used these local trains, I have found 
that thf!!le ticket collectors hardly 
make any eftort to collect the ticketa 
trom passenlel'S. They simply stand 
at the ,ates, and do not demand 
tickets from the passenpn; who 10 
out. 'nlaretore, I would Silliest that 
they should be asked to collect all the 
tickets or at least a majority 01 
t.lckets issued for 8 particular station. 
If this is donE', I thillk the ticketle.;1' 
travel would also di.miniah. 

With these words, Sir, I concratu-
late the Ministry and hope that IIl7 
aUllestions will be looked into. 

Sbri Bariab Clwldra Math ... 
(Pall): Mr. Deputy-Speaker, Sir, we 
have before us Supplementary 
Demands to the tune ot Rs. 42,92,00,000 ~ 
and very satisfactory explanations 
have been given by the Ranway 
Ministry for coming forward with all 
these Dem'Bllds. But, Sir, it you just 
examine these Demands a litUe 
thoroughly you will find that for 
various Demands there is not much 
of jusWlcation. 

Now, to start with, we have the 
first Demand-Railway BolII"d-
RI. 2,62,000. ,.. I looked into the 
explanation I found a very satisfac-
tory explan~ion, that they wanted to 
appoint one Under Secretary as Wel-
fare Oftlcer and certain temporary 
stat! for certain welfare schemes and 
other matten. On the face of it, I 
lay, it looks to be quite justified, 
prima facie it is perfectly all right. 
But I say it b not justifted because, 
Sir, you will remember that only 
yesterday when I pointed out that 
the Bailway Board has unnecessarily 
expanded and there are too many 
oIIlcen and too many of the minisl 

terial stair there the Railway Minister 
was ,ood enough to respond quickly 
and sa,. that a procesll in the reverse 
cUrectiOll has already started. But 
from these Supplementary Demands 
I conftnn that the process in that 
cUreet10n has not started. It it had 
been so, the Raiway Board would 
have been told to allk one of their 
fJIIcers of the rank of Under Secre-
tary to do the Job of a Welfare 
Pf'Iker .. When they have ~\Vol1en the 
number 01 minl8teria1 stall' from 411 
to over a thousand, they should hav~ 
been able to ftnd some establishment 
to 100II: after thill work. 1'here-
tore, deftnitely it is obvious that that 
process has not "tarted. 

Mr. Deputy-Speaker: That process 
.tarted after 1bis has Men done! 

IIart IIuIIIt CIwadra llatlnlr: I 
cannot understand when this proee. 
sutted. perhaps the hon. M.inlwter 
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will give some indication of it. The 
very fact that just for one Under 
Secretary they had to ask for these 
additional Grants &hows that they 
had a very rigid attitude about the 
increa:se in their staff, and they 
wanted to take every little opportu-
nity to increase their statr. They 
did not even hestitate to come here 
'With a Supplementa.ry Demand just 
for one officer. They could not adjust 
even to that extent. That &hows the 
mental attitude, and I do not know 
how this mental attitude fits in with 
the observation made by the hon. 
Minister. That is how I read it. A. 
I said, the explanations are very 
satisfactory and they are there. 

• Again, a large sum is going to be 
:spent on surveys. New additional 
surveys have been taken on. If I 
have a correct recollection, I think 
the hon. Minister of Railways him-
selt observed that we have had ao 
many surveys and we have so little 
work to execute that it would be 
absolutely futile to take up any more 
fresh surveys. We have got so many 
additional surveys already taken up, 
and nothing is being done. The pro-
gramme for implementation is ex-
ceedingly poor. It is not ioin, to 
match with the surveys undertaken. 
Therefore, I hope the Railway Mini8-
ter will give WI an aasurance that 
these surveys were very necessary. 
that he has revised his attitude and 
he is possibly thinking of comin, 
forward with .omethin, much more 
optimistic on the side of cOllstructin, 
fresh lines and new lines. 

If that sort of outlook is the,." we 
would not mind. In spite of my 
fervent appeal for the development 
of roads, we know that there is tre-
mendous !Cope for development of 
railways. Railway. have to 11ft 11 

particular pattern of treilbt. It can-
not be said that there ill no .room for 
expansion in railways. But what we 
aay ill tbat unneceaary IIUrveya j .... 
to Atilty this or that should not 1M 
taken uP. and GIlly tba.e surv..,.. 
~ are ywy nee_ry and wbtdl 

• confonn to our future programme of 
execution should be taken UP. 

Then, I would also like, in a way, 
to congr~tulate the hon. Minister for 
the very successful programme for 
the purchase of those raw materiala 
the lack of which has hampered the 
progress and the programme of pro-
jects on the Railways. Quite a large 
amoWlt of money has been asked for 
because these stores are coming from 
outside the COWl try and becaUBe 
certain surplus stores were prepared 
in the workshops here. So tar as that 
goes, it is perfectly alI right. We all 
welcome it if it is only that type ot 
material which is ,iven and which is 
to be covered by the supplement&r7 
demands. But you will remember 
that yesterday we were just askin, 
the question about metre-gaugo 
wagons and we tOWld that we are 
now gettin, surplus in the matter ot 
metre-gauge wagons. 'nlere is no 
indication of any fuller picture given 
here, to show whether the raw mate-
rial i. kept in new in makinf/ these 
purchaseB of these stores and whe-
ther the rules and relfUlations J'tt-
iardin, the percentale of stores to be 
kept have been tully observed or not. 
We do not know all that. Perhaps, 
because a certain procramme haa 
been let loose and now that they 
ftnd that so much of 1It0retl have 
been purchased, they come here and 
ask for the supplementary j(ranb. I 
thought that they must hne made 
provt.ion in their original budget to 
cover the neeessary material which 
would be 4'equired to COVt'r the pro_ 
~e which wall to bP. exeeutPd 
during the year. I think It would be 
only reasonable to presume that they 
had provided tor their requirements. 

Now that they have come in tor a 
h~e amount, a.king for these storell 
to be covered by the .upplementary 
demands, I think a fuller explanatlea 
ill neceuary. It ill not enough If it 
j" !laid that sO much is the productiou 
:lnd that We are provicltnc for RI. 2 
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erorel and so much has to be pro-
duced in our workshop and another 
sum of Rs. 2 crores is requil'ed, and 
110 on. We wish that a clearer 
picture was given to us. 

The next point which I wish again 
to make out-and which is fuUy 
covered under Demand 16 and was 
in a manner refeNed to by my hon. 
friend over there-is that a sum of 
IbI. 161 lakha had to be diverted from 
the development of road fund. I 
think it is not very fair. There is a 
,enuine apprehension in the minds 
of the people that the railway admi-
nistration is sitting like a dead 
weight over the development of road 
transport. That sort of apprehension 
il!! more than justified by the various 
indications which we get. The hon. 
Deputy Minister of Railways is all 
the time talking about the cream 01 
the railways being taken away by 
the road transport. I think he should 
l!Ie satisfied with all the cream that 
the railways already had, with the 
big, lion's share which the railways 
already enjoyed. They are in a 
very good health, I am sure, and I 
do not think they should get wONied 
about a little more cream going to the 
growing ..... . 

Shrl JarJma Ram: To penona 
like Shri Mathur to put on a little 
more flesh! 

Sbrl Barish CbaDc!ra Mathur: Mr. 
Deputy-Speaker, I might assure the 
Railway J4l.nister that if I have any 
personal interest, it b only In the 
nilwaYI and not in the road trans-
port. 

Shri JaeJlna Ram: 1 am talkinl 
of the cream I 

Sbri BarIaIl ChaD4ra lla&lav: I 
would very much like the cream to 
be preserved for the railways, but if 
I was talkin, in the lense of havln, 
a personal Interest, I wish that the 
JrOWin. bab, tetI tome cream. Let 
tt hn'e \IOIIM cream. But then wbere 

is the .road transport here? Let us-
compare the figures and know where 
road transport in this country stands. 
Where are the roads? I think a big 
cry has been raised about roads and 
road transport, and the l'ailwaYI of 
course will have to bale out in the 
course of the next 30 Q1" 40 years. 
There is the least doubt about it. 
Road transport will come up, BJ.lt 
the railways, I know, not unneces-
sarily give this impression and that 
sort of impression is very much justi-
fled. 

I shall say why the Railway Mini~­
ter was good enough to assure UI-

that he had fto hand in this new 
decision. Already, just now, a friend 
of mine was showing to me what 
happens at present. It is perfectly 
relevant to this demand and it shews 
why the amounts have not been 
channelled. What has happened is, 
for the development 01 road trans-
port, they have just planned that 
there should be corporations and 
only when they have certain corpora-
tions that central aid would be given 
and otherwi~e, it would be denied. 
Central aid cannot be given, it is 
said, unless and until the States form 
their corporations. The States are 
not prepared to fQ1"ffi corporations, 
and that is for various reasons which 
I need not go into now. But on 
these corporations which are formed. 
the railways are fully represented.. 
Even at the present moment the 
railways are represented on all these 
State Transp01"t Authorities. My 
friend was just showing me a letter 
which has been wrltten by a railway 
representative on a Road Transport 
Authority which I think is absolutely 
Indefensible and obstinate. Th.t 
letter is written to the President or 
the Secretary concerned, in the 
P.W.D., and .ays that the 32 permits 
lhould not be given. He wrote it 
like that straighta .... y as if be ill 
the .ale dictator or authority. A 
copy of th.t letter ..... .lso 8eJ1t to 
the penon concerned. It ....... 
thoucb 'be ..... the final .. tborf~ 



Demands PHALGUNA Ill. 1880 (SAKA) for Supplemmt4'11 4H7~' 
arllnta (Railwal/s) 

railways could sit 'bver the develop-
ment ot road tranllport and be as I 
said earlier, like a dead ';eight. 
About a sum ot Rs. 165 lakha has not 
been utilized tor the development ot 
road transport and fit has been 
diverted somewhere else, though the 
purpose for which it was meant hu 
not been served. 

who could decide the matter, when 
the Road Transport Authority was 
functioning. 

8mi Ou (Zalawad): May I makE 
the position clear? He has referred 
to what I have shown to him. Let 
us be specific about it. The General 
Manager of the We'Stern Railway has 
written to the Regional Transport 
Authority that he could not issue 
permits to those who had applied tor 
registration and permits of public 
carriers. A copy ot it has been en-
dorsed to the applicant, saying that 
his application would be rejected. 

Shrl BarIsh Chandra Mathur: That 
w exactly what I am saying. 

• Mr. Deputy-Speaker: There are _ 
few minutes lett to the Minister. The 
hon. Member should conclude. 

Shri Barisb Chandra Mathur: 1 
.hall finish in just two minutes or 
in one minute it you like. I do not 
llee what justificatiOn is there tor all 
the money tor road transport to be 
channelled through the railways. 
That is absolutely unfair. It is as it 
the railways are the guardian angea 
of it'oad transport. 

The Deputy Minister of RaUw.,. 
(Shrl S. V. Ramaswamy): Better c0-
ordination. 

Shri BarIsh Chandra Mathur: If 
this is co-ordination, then I am sure 
yery shortly, the demand will be 
coming that the Railway Board 
should be lIimilarly controlled by 
those people who are managing the 
road transport. This is a v8f"7 
strange idea about co-ordination. 
Co-ordination from the railway side 
means complete domination by the 
railway. and cUctation by the raU-
waYI. This hal been !IO all the time, 
and I may quote just once inatance. 
If this 11 co-ordination, then. God 
belp thla co-ordination. Now, where 
do they get the fundi from? From 
the allotments made by the Planning 
Commillion and trom the general 
rnenues. These are to be channel-
led ~ the railwaY' 10 that the 

Shri lacJlnn Ram: I am Ila4 
that all the speeches on the supple-
mentary demands for grants are 
mostly to make suggestions, because 
we have given elaborate explanatory 
notes about the supplementary 
demands tor ,ranta and 10 every 
hon. Member could see the justifica-
tion tor the demands. J am glad 
that certain suggestions have been 
made and I shall say a tew words on 
them. 

ot course, certain Members have 
presented- their own supplementary 
demands which were not quite 
germane to the supplementary 
demands presented by me. 

Mr. Deputy-Speaker: The hoD. 
Kiniliter is taking advantage ot them. 

Shri lacJlvan Ram: I am not. 
What I was going to say is that I 
will consider those demands also. I 
shall start with the last point raised 
by my triend 8h.ri Harish Chandra 
Mathur and Shri Wodeyar. I will 
not ,0 into the queaUon ot who 11 
taking the cream and who is not 
taking the cream. Of course, I do 
not understand the argument that the 
railways are liitting as a dead weight 
on the development of road transport. 
1 genuinely teel that there 18 10 
much scope tor the development ot 
all types ot transport systems in the 
wunu·y. There a enormoUs SCOPe for 
the development of road tranlport. 
But certainly the railway. may teel 
that the areas where they have done 
poineering work and have developed 
the tratflc, it should be lett to them. 
U the development of road tranJpOrt 
me&M only 'oina to the antal where 
mNnl ot transport already ulst. J 
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feel it does not amount to develop-
ment of road transport. 

8hri Bariah Chandra Mathur: This 
i8 a monopolistic tendency. 

8hri .J-.S1TIUl Bam: It is not a 
monopolistic tendency in a country 
where there is much scope. There 
are many areas where there is a 
.enuine calle and demand for the 
development of transport-railways 

.or road. There are vast areas where 
no means of transPort exist, if the 
railways are not in a position to do 
that and if the road transport can 
open those areas, it will be to the 
advantal(e of this country. 

Shrl Naasblr Bbarucba: You .... ant 
-to take the cream and leave bones 
.to road transport. 

Sbri I-.SlvlUl Bam: I leave them 
the cream, the curd and everything 
lo them. 

The Depaty MInister 01 R.a1lwa,.. 
(Sbrl 8. V. Ramaswamy): After the 

. cream. there will be only skimmed 
milk.. 

8brI ladlvan Bam: Thllt I; nol 
·the main consideration. The point 

. bas been raised as to why this 
money haa not been utilised The 
money ba. not been utillsed because 
the railways a.re called upon to con-
tribute to the capital of the Road 
Transport Corporation. Several 
Governments have not acreed for 
reasons best known to them. 1 do 
not want to enter into thoae ques-
tions. Several Governments have 
formed Corporations and there we 
have contributed to the capital of the 
corporation •. 

What would be the pattern of State 
tl'lllUport i~ to be decided by the 
Minilltry primarily respomible for 
that, viz., the Transport Ministry. 
'Some friends have held that when 
transport and railways were tolether 
under one Ministry, perhaps more 
importance was Jiven to the railways 

Grant! (RaHwa1ls) 

and road transport could not develop 
N cyw road transport is the responsi-
bility of the Transport Ministry and 
having taken all factors into consi-
deration, they have decided that State 
transport should be run on the basil 
of corporation.. The railways are to 
contribute to the share capital of the 
corporations. We are doing that. If 
the Transport Ministry decides that 
even where road transport is run 
departmentally and railways are to 
contribute to the capital, I do not 
think the railway. will resitate to do 
that, because we feel that road trans-
port should develop. 

One thing perhaps has not been 
appreciated.. Most of the road trans-
port run by' State Governments is 
meant only for passenger service; 
they are not carrying goods traftlc 
and even if they do, it is to a ve~ 
limited extend. • 

Shrl Barish Chandra Hathar: 
Except in specified areas, the State 
Governments are committed only to 
carrying passenger tramc. 

Sbri .JqjlvlUl Ram: That is wba' 
I am aayin,. I may asaure the House 
that I am not at all perturbed if all 
the passenger traftlc in those areas is 
taken up by the road transport, 
because so long as it is in the Statles' 
hands, many factors which lead to 
some unllatisfactory competition do 
not exist. I need not elaborate on it: 
many Members will understand whaa 
I mean. So, whether they are COl'-
poration!! or wbether they are run 
departmentally. railways will have no 
objection in helping State Govern-
ments it tht· Ministry primarily res-
ponsible for that decides what should 
be the pattern of road transport. I 
have only that much to say on thi. 
point. 

Shri Mathur raised the questiGil 
about economy measuretl. When I 
said the process hu started. I meant 
it. Only last month or 80. the pan. 
of three deputy directon have been 
reduced in the Railway Board 8ft. 
the question of further red\lction • 
heine examined. But one Ihoulcl 80' 
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.bget that when we have an ex-
panding economy, we may have to 
reduce the strength in certain seeton 
and increase the .trength of the staff 
in certain other sectors. My friend, 
Shri Vittal Rao, enquired about thE 
functions of the welfare otllcer. I 
told him at that time that this wel-
fare officer is attached to the Minis-
try entirely to look after the welfa.re 
of the secretariat sta1r. Aa the 
House is aware, we have taken a de. 
cision that in every sizeable Minis-
try, there should be one whole-time 
officer for the welfare of the secre-
tariat staff. But I have been penon-
Idly feeling that there is a case for 
co-ordinating the acti'ities of the 
welfare officers on the various raU-
ways. At present, the welfare acti.. 
vities are restricted to certain items, 
but I want to extend that and it may 
be necessary to create a post in the 
Railway Board, something like a wel-
fare Adviser, who will co-ordinate 
the activities of the welfare staff 
on the varioUll railways and also 
give a new tum to the welfare acti-
Vities such as visit to the worken' 
colonies, encouraging certain arts 
and handicrafts among the families 
of the staff, etc. So, for this purpose 
It may be necessary to Increase the 
Ita1r on the ratlways. That fa why 
I said that on the ODe hand the 
process of reducing the staff has 
started and on the other, it may be 
Qecessary In certain cues to add one 
or two officer'S for some lpeciflc 
purpose. 

About lurveys, what I have said ia 
quite correct in the sen!te that I do 
Qot want to undertake any survey 
where I am Dot lure that after the 
8UrVey is over, the construction work 
will.tart. I am Dot ,oin, to under-
take any survey work in order to 
live certain temporary satisfaction t') 
certain people. But we will have to 
undertake .urveys where we haft 
to construct the lines. In the cue 
of aU the surveys mentioned in u.. 
aupplementary demandJ, we have to 
construct railway Unea for one COD-
eideration or other. 

About stores, in the railways we 
have this accounting sj·stem. 'nlat 
also ill at times responsible for pre-
senting inflated figures to the House 
and ablo sometimes there is doubl .. 
votin,. Our actual budget as passed 
yesterday is nearly &s. 452 crores and 
odd, but the amount Yoted, as it ha9 
appeared in the papers is &S. 1,01' 
crares. About the .tares, I may 
assure the House that I have taken 
particular care to lee thllt storea 
which are not required are Dot pur-
chased. I have put a special officer 
on this duty to lee that the ltorea 
balances of the railways are reduced. 
As a matter of fact, there also the 
process has started and we are now 
drawing more Itorea than we were 
purchasing, and at some places we 
have to show a minus instead of a 
plus. I may allure the House, with-
out going into details, that we a.re 
taking particular care to see that 
stores which are not required in the 
foreseeable future are not purchased 
and money is not locked up. 

About Igatpuri-Bhusawal, when-
ever electrification is done, power 11 
required. The difficulty about thill 
Une has been shorta'e of power. For 
one end, of coune, We are thinkln, 
of utillsinc the power from Chola 
power house. But for the other end, 
power from the Akola power house 
that il to be set up by the Bombay 
Government will be required. But I 
am told that there II no chance of 
JIOIN!r bein, made avanable from 
that power house till the end ot the 
second Plan. So, we a.re co-ordina-
tin, our plan on the I,atpuri-Bhusa_ 
wal seetJon In wch • way .... 

8br1 Naublr BIaaradIa: You an 
slowin, down the tempo of power 
c1eYe1opment. 

Ibri ladh'aa 8aaa: I am quit. 
frank; We are .lowin, down our pro-
tramme, because there Is no use 
c:arnpletfn, aU the work there unl_ 
electricity Is available. So, we haft 
.U,btly slowed down our work. All 
the dril enlineerinl worb Wlll be 
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.completed and al loon u the p08lli-
bility of availability of power hi 
alsured we will finish the electrifica-
tion and introduce it. The real diftl·· 
.culty ill the non-availability of the 
requisite quantity of power. 

Shrl Nauslllr Bhzrucha: At chola 
70U are going to have 18 megawatll 
power house. Why can't you have 
eo megawatt power house especially 
'when large size power stations are 
more economical? 

Sbri JaeJlvan Ram: It the railway 
undertakes to start its own power 
house, that will be another difficulty. 
The capital outlay, the foreign ex-
.change component required for that, 
.n the difficulties will be there. 

Shrl T. B. Vlttal Rao: 1 60 megawatt 
power house will cost RI. 6 croreJ. 

Shrl JarJlvaD Bam: It also mean. 
something. 

Regarding surveys, as I have said, 
tor the commitments made previous-
ly the surveys will be completed. I 
am not ordering any new survey fo.r 
any area where I am not sure that 
the construction work will be taken 
up very soon. That is my policy. 

About the concession in freight for 
increasing our exports to earn foreien 
exchange, a9 a matter of fact. a com-
mittee is constantly reviewing this 
question. I think the Railway Minis-
try is not compe-tent to judge which 
IIJ'e the commodities which require 
freight concession in order to promote 
export and earn more foreign ex-
chongt'o It is the Commerce and 
Industry Ministry which is competent 
to iudg~ this and their otftc~n and 
our oftlcen are conmntly In touch 
to review which are the commodities 
where BOrne concession is necessary 
and what should be the Quantum 01' 
the concession which should be giyen. 
We are eonstantly reviewina that. 

About the Kandwa-Hm,oli line, 
my friend 8hri T. B. VittaI Rae 
knows how difficult is the terrain. 
The gradient is also known to him. 
There have been some other difficul-
ties, and the number at bridges is 
tremendous. There were difficultis 
about girden also, though we have 
been able to surmount that difficulty. 
At that stage there was difficulty about 
contractors too. So, the work has 
heen delayed to som!" extent. But 
we are trying to expedite it. 

With all my sympathy for the 
labour. I do not know whether we 
will ever reath the stage where we 
can assure the House that we will 
absorb all the casual labourers that 
we employ on the railways. That 
will not be possible. We make an 
earnest effort to absorb as many u 
we can. but it will not be possible to 
absorb everyone. If my friend 
Shri Vitta] Rao, is constructing a 
house of his own, I wonder if he 
will maintain all the labour at hU 
cost alter the completion of the work. 
If he develops the argument that we 
should absorb all the labour, I do not 
think it will be possible in any indu~­
try anywhere. Casual labour will 
continue to remain. 

Shrl Barish Chandra Mathur: Your 
process i5 a continuous proce"-1 where-
&! the cOMtruction of a house ia not 
Il continuous process. 

Dr. KrlshIlUW&llll (Chingleput): 
Further, yours is in the public lector. 

Shrl JadlvlUl Ram: Yes. and that 
will be in the private sector. 

About fuel. the Southern Railway. 
have to pay more freight on account 
of transportation of coal from Benllll-
Bihar through coac;tal shipping. Now 
that the wagon position has improved, 
we have decided thllt the coal Ihould 
be transported by the railways. Also, 
After the development of the Central 
India collieries it will perhaps be 
advanta,eous to transport Co.! rrora 
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there to South instead from Bengal 
OJ' Bihar. 

Uniform CommiLte~ Report is bein& 
considered by the Railway Board. 
Well. I must admit that I have not 
devoted any time for it. Now I am 
going to pernonally look into it and 
will expedite it. 

In the railway schools we U'e 
following the same pattern as is 
followed by the State Government's 
concerned in respect of charging fees 
from students. Regarding the ques-
tion raised by Shri Vittal Rao, as he 
is aware, we have refe~ed the matter 
to the State Government. If he ex-
pedites the reply from the State Gov-
ernment, it will help us in taking a de-
cision in the matter. 

Then, I was pe:monally very an-
xious about the second shift in 
Perambur and for the furni'lhin, 
unit. As my friend is perhaps aware, 
I had ordered this furnishing unit in 
a temporary shed. Now I may inform 
the House that it has been cleared. 
from the Planning Commission and the 
foreign exchange has also been found. 
So, the works are goin, to be under-
taken very Boon. 

As I have said, many suggestions 
have been made and I will have all 
of them examined. 

Shri T. B. VlttaJ Rao: As it is not 
yet 2.30. Members can take lOme 
more time. 

Mr. Deputy-Speaker: The Supple--
mentary Demands of the MiniltlT 
are sure to be accepted. But the 
Supplementary Demands of the 
'Members have no likelihood of bein,-
accepted. 

Shrl T. B. Vlttal Kao: I want to put 
a question. Regarding the over-
capitalisation of RI. 100 crOre9, both 
the Railway Enquiry Committee and 
the Railway Convention Committ('f' 
have recommended that 80IDe formula 
should be evolved to write off that 

amount. Now we are in 1959 when 
we have to appoint anoth(~r Conven-
tion Committee. The interesl is in-
flated becaWie ot this. 

Shri J..-jlvan Ram: At this stage, I 
will not like to go ftlto the detail of 
that question. because a second Con-
vention Committee is to come. But 
I am grateful to my friend for that. 
It is constantly under our consider-
ation, because that will be to the 
advantage ot the railways. 

Mr. Deputy-Speaker: Cut motion 
Nos. 3, I., 15, 12, 13, 16, 17 and 18 are 
the ones that have been moved. I 
shall now put all those cut motiona 
to the vote ot the HOWIe. 

The cut motions were put and 
negatived. 

Mr. Dep!lty-Speaker: The qustloa 

"That the respective lupple--
mentary sums not exceeding the 
amountl shown in the third 
column of the Order Paper be 
granted to the PreoJident to de--
tray the charges which wlll corne 
in course of payment durin, the 
year ending the 31st day of 
March, 1959. in respect ot the 
following demands entered in the 
second column thereof-

Demand No!. I, 2, ., 5. 6, 7, a. 
10, 12, 16, 17, and 19." 

The motion was adopted. 

Mr. Deput,-8peaker: The HOUle 
will now take up Private Memberi' 
BUb! and Resolutions. 

14.ZI brl. 
COMMrrrEE ON PRIVATE MEM-
BERS' BILLS AND RESOLtrrIONS 

1'm1nT-sIXTB RaPoRT. 
8ardar A. 8. 8&Ip1 CJanJ"r): I 

beg to move: . 

"Tba\ thiJI House agrees with 
the Thirty-sixth Report 01 tH 




